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<j67. SHRI JYOTIRMOY BOSU: 
Will the Minuter of FINANCE be pleased 
to state:

(a) whether it a feet that Reierve Bank 
Inpsctors have recently inspected the first 
National City Bank’s record* and have 
unearthed many unauthorised details 
initiated by the B an k  which ha* violated 
Exchange Control regulations. Export 
Si* illy  Rule*, accounting procedur 
and also mMused huge funds issued in the 
name of ‘expenses’ ;and

(b) if so. fullest detail* thereof and action 
taken thereon ?

THE MINISTER OF FINANCE 
(SHRI H. M, PATEL ) : (a) and
(b). Reserve Bank of India have 
reported in t h i i  connection that they 
arc investigating a complaint from the 
First National Citi Bank Employee* Asso
ciation that the Citi Bank has Ijeen evad
ing income-tax Usuiug f i « ’ l i l i * ' M S  fixed de
posit receipt, etc. These investigations 
arc in progress.

The Reserve. Bank are expected to take 
appropriate action in the light of its findings.

Appointment of Top Officials ia Pub. 
lie Sector Undertaking*

qfrfl. SHRI BEDABRATABARUA: 
SHRI BHAGAT RAM :

Will the Minuter of FINANCE be pleaded
so state:

(a) whether the appointments of top ofll- 
r<als in the public scctor undertakings are 
in vis in consultation with their adminis
trative Ministries; and

(b) if so, whether there have been any 
violation* of the. procedure ?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL) (a) The 
appointments to thr posts of part* 
time Chairmen, full-time Chairmen, Man* 
aging Directors and full-time Director* on 
the Board* of Director* of Central Govern
ment Companies are nude by Government 
in the concerned administrative Ministry. 
In deciding the matter, Government
obtain* the recommendation* of the Public 
Enterprises Selection Board.

<b) Dots not arise.

Aim im sat of walth-Ta* *ad hcwm. 
tea of Shri Ved Prafcash aind SfcrlaMtl 
Krishaa Rani of Messrs TBrno 

Laboratories, Soaepat

969. SHRI OM  PRAKASH TYAGI : 
Will the Minister of FINANCE be pleased 
to refer to reply given to Unstarred question 
675a on the 14th April, 1978 r *garding the 
Capital investment of M/s HIMCO 
Laboratories,Sonepat. (Haryana) and state:

(a) whether Shri Ved Prakash, (shown 
at serial No. a) has been as;<‘ssed to wealth 
tax, if so, since when;

(b) what has b-ren the'year-wise value of 
his wealth and the amount of tax paid 
by him year-wise upto date;

(c) whether Sipt. Krishna Rani (shown 
at serial No. 1) has been paying wealth- tax; 
or income-tax, if so. since when;

(d) what has b~cn the year-wise asse»- 
ment of bath these taxes on her upto date; 
and

(e) what has been the year-wiae value 
or wealth disclosed by her for the purpaar 
of assessment of wealth-tax ?

THE MINISTER OF STATE IN TH * 
MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLA) : (a) Shri Ved 
Prakash has not been assessed to 
wealth-tax.

(b) Not applicable in view of what has 
been stated in (a) above.

(c) Smt. Krishna Rani ha* bsen paying 
both income-tax and wealth-tax since 
assessment year 1968-69.

(d) Yw-wUe aMswm^ts of iooomo-tax 
and wealth -tax are as under: —




